Title: Regarding Disinvestment of Hindustan Petroleum Corporation Ltd. (HPCL) and Bharat Petroleum Corporation
Limited (BPCL).

MR. SPEAKER: Hon. Members, there is one Calling Attention notice today. Since we have little time, we can take it
up after Lunch and | would like to take up 'Zero Hour' now, if the House agrees.

SEVERAL HON. MEMBERS: Yes.

MR. SPEAKER: If the House has agreed to this, then | would take up 'Zero Hour' now.
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MR. SPEAKER: There is only one Calling Attention today and notice for that is given by Shri H.D. Deve Gowda.

.o HaR wegsn (QRT Reell) : seaa w@iey, diad 9€ 9gsar aven Ht U@ s on aaTd o g ¥ THH P o W E R T
qeiteT St @1 earTeRtvT weA@ @ o ? Mr. Speaker, Sir, Calling Attention is always taken up first before the 'Zero Hour'.

MR. SPEAKER: Dr. Vijay Kumar Malhotra, you are right. | am in agreement with you. Shri Deve Gowda's Calling
Attention is not being taken up today, but | am going to permit him to speak on that during the 'Zero Hour' and the
Calling Attention which | referred to was that of Shri Naresh Puglia. That will be taken up at 2.00 p.m.

SIS HAR AR : ST St F1 gwa fHas af o ?

MR. SPEAKER: | will take it up around 12.45 p.m., after | take up other notices.
SI.IAsa PAR AT @ T 379 & AT eh| 3T T TP B, [l T8 2

EqH HEIGY 39 UH B

MR. SPEAKER: As far as Shri Deve Gowda's submission is concerned, it is a "Zero Hour' notice and not of Calling
Attention.

12.09 _hrs.
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SHRI BASU DEB ACHARIA (BANKURA): Sir, this is a very important issue. ...(Interruptions) They are bypassing
the Parliament. ...(Interruptions) The Government has taken a decision. ...(Interruptions) We have given notice
under Rule 184. ...(Interruptions)

MR. SPEAKER: Please sit down.
...(Interruptions)

MR. SPEAKER: This issue is, no doubt, an important one. But today, when the House started, | received a notice
for Adjournment Motion. It had three names. Therefore, | have permitted Shri Prabhunath Singh to speak. da= g
Sft, 3 oft Bawt v e aid T €, 7 et e WA WEl ¢ waan g1 hereafter, Shri Jha will speak for a minute. Other
Members will not be allowed to speak because there is going to be a discussion on this issue.

SHRI BASU DEB ACHARIA : | have given a notice. ...(Interruptions)
MR. SPEAKER: There is going to be a discussion.
SHRI SOMNATH CHATTERJEE (BOLPUR): We want full discussion, Sir.
MR. SPEAKER: Yes; full discussion will be allowed. The Business Advisory Committee will decide the date.
...(Interruptions)
MR. SPEAKER: You have to finish in a minute's time because the procedure is different.
...(Interruptions)
=t waer e : sree wRey, #9 oo e wRan A € &€ (aaum)
e "eElgd  w fhg o, oy A g €
&€| (craem)
MR. SPEAKER: Please sit down.
...(Interruptions)
MR. SPEAKER: | will take the necessary care about the subject.
...(Interruptions)
MR. SPEAKER: Please sit down. Let there be silence in the House.
a€| (araur)
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MR. SPEAKER: The Members have expressed their sentiments on this important issue. Would the Minister of
Petroleum like to say something on this issue?

At | "esll @ SHE! A Telt S

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI RAM NAIK): Sir, you have already said that it will be
taken into account in the Business Advisory Committee meeting.

In that discussion, it will be decided. We will be taking a decision.
it wane e @ sene weEley, T 1 e 8, 9% aard| A€ (aur)

SHRI SHIVRAJ V. PATIL (LATUR): Let the Minister reply to the points raised by all the Parties. Only a few Members
have raised it and this is a subject on which the Government should have come to Parliament asking for the opinion
of the Members of Parliament. They are not coming. You are very kindly allowing this discussion. Let all the points
come and then we will ask the Minister to reply.

. vegEy ware fag (dunel) | sreaw 72y, 39 A w® s+ Tifew 81 &€| (=aum)
3renE wWelgd @ # S A o
SHRI P.H. PANDIAN (TIRUNELVELI): Sir, this is in continuation of what Shri Shivraj V. Patil said....(Interruptions)
MR. SPEAKER: | am sorry.
...(Interruptions)

MR. SPEAKER: You are all senior Members. If you want to speak on anything, you can give a notice and then
come before the House.

...(Interruptions)

MR. SPEAKER: | have not opened this subject for a debate. Please sit down.
...(Interruptions)

A& HEIGA IS AT G oM, TR 3y el arerdy a F guwr A o <l



MR. SPEAKER: What are you doing? Nothing should be taken on record except what Shri Ramji Lal Suman
speaks. Now there should be discipline in the House.

(Interruptions)*
MR. SPEAKER: You can say all this when there is debate.
...(Interruptions)
MR. SPEAKER: During the debate, | will give you permission to speak.

SHRI P.H. PANDIAN : | am not on the merit or demerit of the case. Yesterday, the Minister said that it was governed
under the Companies Act. It is a Public Sector Undertaking. All the Public Sector Undertakings are the agents of the
Government as defined under article 12. A nine-member Bench of the Supreme Court has said recently that all the
Public Sector Undertakings are the agents of the Government. So, when a Public Sector Undertaking is
disinvested, it is for the Government to get the sanction of Parliament. You know the Magna Carta that the tax has
been levied without the authority of the Crown. So also, money cannot be appropriated without the sanction of
Parliament. So, the sanction of Parliament is important.a€;} (Interruptions)

MR. SPEAKER: If the Parliament wants to maintain the supremacy of the House, then the Members should also be
disciplined. Please sit down.

...(Interruptions)

#Ht IFIT Toae (YeUR) : IeWA HEld, §H {TUSD g U8 Y¥ARW =ifey @ g dgiferad R ARG dgiferaw &t
& d=r s &€ (Faum)

* Not Recorded.
MR. SPEAKER: Shri Pandian, is it your walkout?
SHRI P.H. PANDIAN : No, Sir.
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SHRI SOMNATH CHATTERJEE : The Government should respond.

SHRI CHANDRA SHEKHAR (BALLIA, U.P.): Mr. Speaker, Sir, the House will like to be guided by you. Everyday,
the Ministers are making statements that they will sell away the Public Sector Undertakings, whether they are profit-
making or loss-making. They also claim that they have the authority to do anything they like without consulting or
discussing the matter in Parliament. It is not the question of one individual case. The question raised is about the
authority of this Parliament.

If Ministers flout the authority of Parliament, | shall like your guidance what hon. Members should do, whether they
should wait for the discussion when the Ministers sell away the whole country.

| would not have raised this matter. A PIL has been filed in the Supreme Court and the Government has come out
with a statement that disinvestment was started by the Government when | was the Prime Minister of this country.
At that time, | had specifically said that only 20 per cent of the loss making companies should be sold away to the
financial institutions in order to improve the management and financial condition of those companies. This
Government is going on spreading falsehood. This Government is going on challenging the authority of Parliament.



Do you think we should keep quiet on this matter?

| do not know what are the matters that could be discussed in Parliament. | do not know whether only personal
bickerings, questions relating to corruption and questions regarding certain things about Bhojshala or Babri Masjid
could be discussed. The very future of this nation is at stake.

| shall not doubt anybody's motivation but the Minister of this Department was very vocal that these companies
should not be disinvested. All of a sudden, we see the change. All of a sudden the Prime Minister meets certain
Ministers and certain members of the NDA. My friends are very vocal today but their leader and - | do not know
what | should say = my friend who happens to be the convenor of the NDA swallows everything that is happening in
this Government.

It is the future of this country and it is the very dignity, honour and grace of this House, which is at stake and the
House would like to have your guidance on this matter.

SHRI SOMNATH CHATTERJEE : Sir, we have been discussing this. | fully endorse what our very respected Shri
Chandra Shekhar has said. The question is what is the role of Parliament when such valuable assets are being
sold away irrespective of the fact that there are Acts of Parliament to govern them. The justification for the sale has
to be given. Parliament is not taken into confidence. No opposition party is taken into confidence as if it is a
property of a particular party. Not even the NDA as a whole is supporting this. | congratulate those Members in the
NDA. They have made a mistake by joining them. They realise that now. Therefore, they should stand up and stand
by the country's interests.

They are disunited and the Opposition is totally united on this issue. The Government is flaunting the opinion of the
Attorney-General who does not dare to come before this House. We are not bound by the Attorney-General's
opinion. We do not know what is the opinion that has been given. We are not bound by it. Therefore, we request
you to please see that these valuable assets of the country are not frittered away by a power-hungry and corrupt
administration.

it AT I : R B A wwE A gum @ anedE € a1 e $o H S, 89 AR SuET 91y o arel 8 §18€] (@aum)

MR. SPEAKER: This is not a period for debate. Please sit down. We have not started a debate on disinvestment.
...(Interruptions)
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DR. VIJAY KUMAR MALHOTRA (SOUTH DELHI): Sir, please give me a chance to speak. ...(Interruptions)

MR. SPEAKER: Now, Dr. Raghuvansh Prasad Singh. Dr. Malhotra, | am going to permit you after these people.
You will be allowed to speak on behalf of the ruling party.



...(Interruptions)

MR. SPEAKER: The Minister is here. The Party Leader is also here. Please sit down.
...(Interruptions)

SHRI BASU DEB ACHARIA : The discussion should be held under Rule 184. ...(Interruptions)
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st ayaa amed : 7@ T wd 7 20 ..([nferruptions) Not a single profit-making State public undertaking is being
disinvested. Dr. Malhotra, do not mislead the House. ...(Interruptions)

SI.RvTa AR A= @ e S, 99 7 9 @1 g, A A | i Faure s ® € 9 5% 9|
e HESd : 3T AT 43 WY}

st ayRa amerd : afT ¥ s @ w €1 ... (Interruptions) He is misleading the House. Not a single profit-making State
public undertaking has been disinvested in West Bengal. | challenge. ...(Interruptions)

MR. SPEAKER: Let Dr. Malhotra complete. Please sit down.
...(Interruptions)

MR. SPEAKER: Shri Sunil Khan, please sit down.



...(Interruptions)
SHRI BASU DEB ACHARIA : Do not mislead the House. ...(Interruptions)
SIS AR A | & 1 § Fa@ [T S g8 wa H- B 99 37, st w1 Fefieser w1 ik ot &1 F37 51 % 2
st a¥ERa = : ¥=v wwi @ 7 ...(Interruptions)

SHRI SOMNATH CHATTERUJEE : Sir, | think, the Chief Whip of the ruling Party must have little respect for truth.
What is all this? ...(Interruptions)

MR. SPEAKER: Shri Somnath Chatterjee, | understand. Let him speak.

...(Interruptions)
SHRI BASU DEB ACHARIA : He does not know. ...(Interruptions) &<w % w4 ard aart =2yl
3eqE HEled ¢ 3 afdu|

SIS PAR A= : T |, Ded A fAFEw fvar S w1 € @ 9ga 9fedT 91 2| € 9 & FEAS @ aR A 97 P W@ ©, 93 Ased
@I Fal [P 30 R WOR AR & o, 36991 3@ o, 98 9 90 4 ol & afes 1 afea s g a8 &8 fr 2w 9= R, 2w = < <@
2, o1 8 e ara 7 23€| (zmau=) Please let me say so now. | take strong objection to that. ...(Interruptions)

SHRI CHANDRA SHEKHAR : You are selling the country. &€, (Interruptions)

SI.fawa HAR ARl | T=IE ot 3R 31U I8 $8 w &, then, you started selling the country. ...(Interruptions) sm= g%
o on swftsr ® JaaE) (aum)

SHRI CHANDRA SHEKHAR : Mr. Speaker, Sir, | want a parliamentary Committee to be set up to find out whether
he is speaking untruth or &€, (Interruptions) Mr. Speaker, let a Committee be appointed to find out whether | sold a
single company or he is speaking untruth. ...(Interruptions)

SIS PHAR AGEIAT © I H 991 O &1 €, IT W1 SouTH o1 W T 8, T el 781 &1 BIg #t <9 F1 781 99 Faar| 39 &Y 397 &
& 3T A o fpar o, g W &9 W &1 R | fRdt v o, Sud aR F ff 3w S €1 39 ¢ 989 @Y, I8 9Ee § T 8, 0
29 99 fam, we 9 99 fa 39 URPR 7, I o 919 21 39 Y2 W IR 989 2l A1V I&€] (raum)

MR. SPEAKER: | am on my legs. Please sit down.
...(Interruptions)

MR. SPEAKER: This is not the issue on the agenda of our today's work. This issue was permitted to be raised only
because notices for Adjournment Motion were given by three hon. Members. | have allowed them to speak. | have
now understood the importance of the subject. There are arguments. If | can argue on the issue, | am going to take
the issue to the Business Advisory Committee as early as possible. During discussion, people can make their views
clear. When the subject is raised in the House, the hon. Minister will give the reply and if his reply is not
satisfactory, we can find out some other way by which we can go ahead with this subject before the House. It was
also discussed yesterday whether any company is to be disinvested is a matter within the purview of the Parliament
or within the purview of the Government and the hon. Minister for Disinvestment gave a detailed reply on that. If the
Members do not agree with that reply, they can always have their say in the House on the day when this issue will
be discussed.

But there are a number of Members who want to raise other issues during 'Zero Hour'. How can we deprive those
Members from raising their issues? Therefore, let us now take the notice for Adjournment Motion on POTA

SHRI CHANDRA SHEKHAR : Mr. Speaker, | rise only to give a personal explanation. ...(Interruptions)
MR. SPEAKER: | have permitted him because he wants to give a personal explanation.
...(Interruptions)
Sl AR Hegl= @ 3uA Hel 5 g9 <@ &1 99 Rl You said, "You are selling the country.”
SHRI CHANDRA SHEKHAR : "You' means, the Government is selling away the country.
DR. VIJAY KUMAR MALHOTRA : We take objection to that.
SHRI CHANDRA SHEKHAR : Dr. Malhotra said that | had started selling away the country. It is a personal



accusation against me.

S5 HaR wegsn | A ft 7@ FE o 5 e et @t vw @ gw ganl If this is selling the country, then it had started
during Shri Chandra Shekhar's Government. ...(Interruptions)

SHRI CHANDRA SHEKHAR : Let me complete. | said, in the very beginning, that this statement of the Government
that | had started disinvestment of the type that they are doing now is totally incorrect. | said that we allowed
disinvestment of

loss-making companies, whose shares were to be sold to the financial institutions of the Government.
DR. VIJAY KUMAR MALHOTRA : We will discuss it.
MR. SPEAKER: Let him complete.

SHRI CHANDRA SHEKHAR : Mr. Speaker, is it same as what they are going to do today? If Dr. Malhotra's
assertion is correct, | am ready to face the Privileges Committee. Otherwise, Dr. Malhotra should withdraw his
words or should face the Privileges Committee. You may refer the matter to the Privileges Committee.

SI.fIwTa AR Aeelan @ WY TR $El fF 3 3w # 39 @ €49 wer @ 5 9w Tt ot 3 ergw F g genl | stand by my
words that disinvestment had started during Shri Chandra Shekhar's Government. That is all. ...(Interruptions)

MR. SPEAKER: Please sit down. | do not think that arguments can work in this way.
...(Interruptions)

MR. SPEAKER: Shri Chandra Shekhar, you have made your stand clear. Let the Privilege Notice, if necessary,
come to me and | will take a decision on that.

SHRI CHANDRA SHEKHAR : Mr. Speaker, Sir, in my whole career of 40 years in Parliament, | have not said a word
which | had to withdraw later. In 40 years, there is not one instance. | have not made any personal accusation
against anybody. | do not make any personal accusations. He said that it had started in my Government's time. |
asked him that if it had started in my time, then in what way it had started. He should confine to that. He has not
confined to that. They are selling companies to the private entrepreneurs, foreign companies and foreign
multinationals. &€, (Interruptions)

MR. SPEAKER: This is more than enough. Now, | give the floor to Shri Ramji Lal Suman. This issue, which he
wants to raise, is also important. ...(Interruptions)

SHRI TARIT BARAN TOPDAR (BARRACKPORE): When the Minister is here, why are we reducing his power by
not allowing him to respond now?

MR. SPEAKER: | do not have any objection if he wants to respond now.

SHRI TARIT BARAN TOPDAR : These are all his companies and, therefore, he should respond. This is a matter of
procedure.

e "B AT S HI e il
SHRI BASU DEB ACHARIA : | have also given the notice for Adjournment.
i A= WHIE AR : A Y, §E Bl AG B <@ gY S W I ormar dfgl



